CENTRAL. - -
CALCUTTA BENGr——____
\

) Present P Hon ble Mr. D Purkayastha, Judicial Member.

Hon'ble -Mr. B.P. Smgh Admlnlstratwe Member,

M.A. 452/2001 - Union of India and Ors. -
(O.A. 1509/1996) | |
.-versus-

Nakul Ch. Bera and Ors.

For the applicants : None.
(in M.A. 452/2001) -
For the respondents ' 2 Mr. ,K.' Sarkér, c_ounsel (applicant in O.A.) A
0.A. 732/2001 Swadesh. Ranjan Talukdar & Anr. -
‘ | | -ver su s -
M Y , ~ Union of India and Ors. ”
’ For the applicants & Mr. K. Sarkar, counsel.
For the respondents o Mr. N. Chatterjee, counsel.
_ - Date of‘orde'r: 06.07.2001
. | o O R D. E.R
u As per our order dated 05.07.2001 passed in »O.A. 732/2001 the
_matter is taken Up‘ todey for order. - M.A. 452/é001 is also taken .up today
as per our order deted 015.07.2001, - |
,2' Mr. Chatterjee, Id. counsel fer ‘the respondents. has produced:
a list of the offic;ers who got promotien in the Ca_dre of Superintendent
LT, of Central Excise. He has also produced the ﬂlist‘of 9 applicants showing

" their date of jommg.
_ 3. In view of the aforesald documents produced before us, we
do not find any offlcer amongst the 42 Pvt. respondents who got promotion

*‘s.

earller than 9 appllcants, were found junior to the aforesald ‘applicants -

viz. S/Shru Swadesh Ranjan Talukdar, Apurba Kumar Sadhya, Kamal Das,
Ratan Guha, Blman Chattopadhyay etc.
4. In view of the aforeaid circumstacnes, the prayer of stay as

prayed by the applicant is rejected.
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5. M.A. 452/2001 filed by the official respondents for extensign
of time to implement the order dated 22.2.2001 passed in O.A. 1509/1996
is also takeh’ up today though the\ Id. counsel for the applicant (respondent
in O.A.) is absent. The M.A. is allowed and disposed of acc“:ordinglyv.

6. 0.A. be listed for hearing on 19.11.2001.

SAYENL

Member (A) - ' ~ Merhber (J)

allel



